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Allotmeat of Delhi Mzain Rallway
Station Boekstalls

2813. SHRI RAMAVATAR
TRI: Will the Minister of RAILWAYS
be pleased to state.

(a) whether it is a fact that A. H.
Wheeler & Co. are having Bookstall
contracts for platform Nos. 1 to 19
on Delhi Main Railway Station;

(b) whether there is a move to
give further contracts for three ngw
platforms to the same Company; and

(c) if so, the detailg and steps taken

for not giving contract to Wheeler &
Co.?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes.

(b) No.

(c) Does not arise.
‘Slavery in Disguise’

2814. SHRI S. M.
the Minister of

to state:

KRISHNA: Will
LABOUR be pleased

(a) whether Government’s atten-
tion has been drawn to the Editorial
captioned ‘Slavery in disguise’ appear-
ing in the ‘Indian Express’, New Delni
dated the 5th June, 1980;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps which Government
propose to take to set matters right?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) to (c). This editorial
is a sequel to the news-items which
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were published in the newspapers re-
cently, alleging non-provision of ade-
quate facilities to the labourers work-
ing in the Stone Quarries located i
Mehrauli, New Delhi and also the pre-
valence of the bonded labour system in
those Quarries. According to the
available information the laburers
working in these Stone Quarries zsre
self-.employed groups and do not quali-
fy either as “contract labourers” or
“bonded labourers”. The matter is,
however, under investigation.

Detection of Spurious Drugs

2815. SHRI B. R, NAHATA: Will

the Minister of  HEALTH be pleased
to state:

(a) how many cases of sgpurious
drugs detected during the last three
years State-wise; and

(b) what steps and actions have
been taken for penalising and prevent-

ing manufacture and supply of spu-
rious drugs?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The information is being col-

lected and will be laid on the Table
ef the Sabha.

(b) The measure that have been
taken by Government to combat the

manufacture and sale of spurious irugs
are detailed below:—

(i) In 1964, the Drugs and Cos-
meticg Act was amendeq to
increase the penalty for
manufacture and sale of spu-
rious drugs from three years to
10 years and with fine. The
courtg were requesteg to re-
cord in writing special rea-
son if they wished to im-
pose g sentence of imprison-
ment of less than one year.

(ii) A new section was added in
1964 requiring every dealer or
an agent of a manufacturer





